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CNIRAL 	DIViiNISTPTIVE :TEIBUNAL. 
WWHAT I BENCH: 

ORDER SHEET 

pp1ection No. 	L1/2COI 

(s) 

- 	
r 	ck) 

Advoc 1tefor the pp1icant 	WL't-;-, 
a 

Adca e for t he Respond ant : - 

rt 	 j)jt e jOrdertheTrib unal  
H 1,27,11.011 	

.H.Rajborbhniya, 1earnd : 	forfl 
This s•ap' 	dposei 	 counsel for the applicant. 

Issue notice as to wty applictior 

shall not be admitted. Returnb1e by 
.1 	 three weeks. 

List on 21,12,01 for admissiOn, 

yi 
• 11mbar 	 Jice-C:haartnr, 

• 	 ' 	 mb 
L9-- 

" •r.&: £' 	 /, 	21 .12 .01 A 	 Heard learned counsel for the 
/J &Ir N 	/ ••. 

parties. 
- 	 • 	

The application is admitted. Issue 

notice. 

Four weeks time is allowed to the 

respondents to file written statement. 

List on 18.1.2002 for order. 

Member 
mb 

\ L 

18.1.02 	 At the request for learned counsel 

for the respondents two weeks time is 

:i allowed for filing of written statement. 

List on 20.2.02 for orders, 

I MeMber 
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20.2.02 	 List on 8.3.02 to enable the 

Respondents to file written statement. 

Vihar?ii- 

im 

	

8.3102 	Mr. A.Chakrabarty, learned counsel 

appearing for the Respondents prayed for 
1\ bk time to file written statement. Prayer 
k 	 is allowed.'Jlist on 10.4.2002 for order. 

A 	 - 

Member 
............................................................................................... 

	

10.4.02 	 List on 12.402 for order3. 

- 	t 

ViceiChairman 
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12.4,02 	 'Heard learned counsel for the 

parties. Hearing cOncluded. Judgment 

delivered in open Court.Kept in separat: 

sheets.jppjcatjon is disposed of. No 

CO$ts 
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- 	 Membe 

im 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI SE.i'.TCH 

1o. 457 of2001 	of 

DATE OF DECISION 

Shr 

5 
Ui10 

apan 1(umar Paul 

APPLICANT(S) 

Rajborbhui.ya, N.ALaskar, 	
I..7Nr-r(c) 

it• 

VERSUS- 

India & Ors, 	
RflSPT1)}J\J'j (e) 

Mr • • rarma,. :ôr.th respondents 	 ADVOCATE FO 	J' 
I 	 RERPONDEN'1' 

11-f 	BlE K .SHARMAADMIMISTRATE M1MBER 

TH 	ia,  q 'EL E 

1. 	:'hethr Reporters of local papers may be a1lced to see. ,  
.he judçrnent ? 

2 
	

o he referred to the Rporter or not ? 
2 
	

fl.1ether their Lordships i±sh to see the fair copy of the 
udciment ? 

41 ihether the judment 	t3 be circulated to the other 
enches ? 

Judgment delivered by Hon'blel ADMINISTRATIVE MEMBER 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GtJTAHATI BENCH 

Original Application No, 457 of 2001 

Date of Order; This the 12th Day of April 2002 

HON BLE MR .K K • SHARMA, A1)MINISTRATIVE MEMBER 

1. Shri Swapan Kumar Paul, 
Sr,Clerk, A.M.Office. N.F.Railway, 
Bdarpur. 
8/0 Late Monindra Ch,paul, 
Rly.Qr.No.L/278(D), 
Hill Colony l3adarpur, 
P.S. Badarpur, 

DiSt.Karimganj, Assrt 	... 	
... Applicant. 

By Advocate Mr.M.H.Rajborbhuiya, N.A.Laskar, Mr.A.Manriaf 

Union of India to be represented by 
General Manager, N..Railway, 
Maligaon, Guwahati-11. 

The chief personnej.Offjcer, 
N..Railway H.Q., Maligaon, Guwahati. 

The Divisional Railway Mdnager, 
Personnel, N..Railway, Lumding. 

The Area Managei, N.F.Railway, Badarpur. .•. Respondents. 

By Advocate Mr,S.arma, Railway Advocate. 

0 R D E R. 

1< .K. SHARMA, MEN BER( ADMN); 

The applicant has challenged the order 

Pt.VIII dated 12.6.2001 transferring the applicant from the 

office of DP.M(p) Badarpur.d'ther reliefs claimed by the 

applicant in regard to the payment of salary with effect 

from June 2001. The applicant is a Sr.Clerlc working under 

the Area Manager, N.PeRailway,Badarpur. He was attached 

from 1996 to the office of the Headmaster N.P.Railway High 

School, Badarpur. The applicant is suffering from iabetLs. 

contd/.. 



-2- 

It is stated that the applicant had to forego his promotion 

with transfer on earlier occasion, because of his il1nes. 

Against the impugned transfer order the applicant made a 

representation on 14.6.2001 which has not been disposed of. 

The applicant has already been released and he has not Joined 

at Lumding and has not been paid the salary. The applicant's 

wife is heart patient. The applicant has also filed Misc.Peti-

tion which was Registered as M.P.No.59 of 2002. It is stated 

that during the pendency of the application before this 

tribunal his phyetal condition has further deteriorateci and 

he has also requested the respondents by further representa 

tions dated 19.1.2002 and 5.3.2002 enclosing Medical Certifi-

cate. The applicant's mother is also suffering from cancer. 

2. 	1 have heard Mr.M.A.Laskar learned counsel appearing 

on behalf of the applicant and also Mr.S.5arrna learned counsel 

for the Respondents. The Respondents have not filed the written 

statement. Mr.S.Sarma learned counsel for the Respondents 

submits that the transfer order has been made on administra-

tive ground. The applicant has not shown as to how the 

transfer order was znalafjde. The applicant claims that he is 

suffering from serious illness and his family members are 

also seriously ill. The applicant has macia representatjon 

against the transfer order. The same have not yet been disposed 

of. The applicant has not exhausted eW normal rnedy before 

filing of this application, therefore, I direct the applicant 

to make a fresh representation before the competent authority 

narrating all facts within 15 days from the date of receipt 

of this order, The Respondents are directed to dispose 

of the representation as early as possible preferably 

contd/-3 





E THE CT RAL ADMIL ISTBATIVE TRIBUNAL 

GUWAHATI BF.ANCH :: G0491ATI. 

BTW1]i :- 

kiri Swapan Kr. Paul, 

• 	 (Sr. Clerk, A.M. office, L1.P.311y, 

• 	 Bad.arpur) 

3/0 Late Monindra Ch. Paul, 

Rly. Qr. No. L/278(D), 

Hill Colony Badarpur, 

p•• i3adarpUr, 

Dist. KarirnarLj, Assafli. 

... Applica1lt. 

- ALD - 

union of India to be represented 

by General Iiauager, 

Rly. aligacn, G-uwabati-1 '1. 

The Qhief Personnel officer, 

N .F. Railway H. ., i al ig son, G.uwah at 1. 

The DiVisiofl& 1ilway ianager, 

personnel, LF. Railway, Lumding. 

The Area Mauager, 

N.P. Railway, P,adarpur. 

•.. 	espondent5. 

1. Particulars of t'ie APPlicant :- 

Name 	: 	Shri Swap 	r. Paul, 	 V  

/o uate Moni.ra Oh. Paul, 

jr. Clerk in the uffice of the Area viaxiager y  

.P. Railway, .adarpu r. 
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2. Particulars of the reondents :- 

Union of Iaaia to oe rresented by the 

General 	ager, N.E. Railway, Maligaon, 

Guwahati-1 1. 

The Chief personnel Officer, 

N.E. Railway, Maligaon, Guwahti-1 1., 

The Divisional Railway Manager, 

Personnel, N.i. i.ailway, Lunding. 

The Area janaer, 

N.E. AailwaYt Badarpur. 

. Particulars of the orier against which the application 

is made - 

O•O No.E/283/L(Q) p -t.viii 

Date : 12.6.2001 

Passed by : Divisional i2y. Ivlana6er t  personnel, 

jurndix1g. 

Transfer of the applicant fiorn Badarur to 

Lumding. 

4 ,  Ju xi sdiction of the Tribunal :- 

The applicant declares that the subject matter of 

the order againt which he wants redressal is within 

the jurisdiction of the Tribunal. 

5. limitation - 

The applicant further declares that th e applic at ion 

is within The limitation proscribed in section 21 

of the Administrative Tibial Act, 1985. 

6 &-)-~ '~'- f"~ 
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6. Facts of the Case :- 

I) That im tht,  applicant is a 5enior Qlerk now 

serving under the Area Manager, 1J.P . Railway, 

.ad arpur. 

That before 1996 he was attached in the Office 

of the Headmaster, Railway High 5chool, Badarpur 

whióh is situated in a Hill top at Badarpur. 

That unfortunately the applicant has been 

suffering for long several years as a chronic 

patient out of several disease like acute 

diabeiis mallitus with angina and disability 

increased, by exerction on upstairs and journey 

etc. As  such he has to remain contnuously 

under medical treatment. 

That in 1996  while he was serving in the office 

of High School situated in the HiU top, 

Badarpur by a representation dated. 20.2.96 he 

prayed for official accommodation in the plain 

Area on raedical ground ami the same being 

recommended strongly on the basis of his.. 

physical condition by the principal of the 

school, the respondent no.3, competent authority 

in this respect allowed his prayer and thus the 

applicant was accommodated to serve in the off ice. 

of the respondent no .4, Area t4axiager at Badarpur 

Junction by office order dated 7.3.96. 

copies of his application dated 

20.2.96 accompanied tith Medical 

Certificate dated. 22.2.95 and the 

1 
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letter from Principal Jiailway 11.5. 

5chool, Eadarpur is annexed herewith 

as 'mnexure-1 series(a), (b), (c) & (d) 

- And - 

copy of. the transfer order accommodating 

the applicant in the plain area in the 

Office of the respondent no.4 is annexed 

herewith as jinexure-2. 

V) That the applicant begs to state with regard 

to his physical condition and also of his wife 

th at the applicit as described above is a 

Chronic patient out of the aforementioned ailments 

and he has to take constant medical treatLaent from 

the Badarpur k.ailway Hospital and sometimes even 

from the. out side do C to r s as •be irig advi. se d • I10 reo ye r, 

as ill luck would have it his wife Smt. Swapaa jani 

Paul is a heart patient who even cannot look after 

the old ailing mother in law, not to speak of about 

her hubaxid and children. 

That the applicant  begs to state that owing to 

his adverse physical cond±tion as described above 

he had to forego his promotion with trans:fer order 

on earlier occasion only as to enable him to render 

his official responsibility sincerely and peacefully 

at his present place of service under the respondent 

no.4 where he can somehow adjust with his ailing 

pn.ysical conaition. 

That the applicant states that while he has been 

sincerely and peacefully rendering his service 

/ (j 
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under the contiol of the respondent no.4 at Badaxpur 

in the midst of his Various ailments and physical 

sufference of himself and his wife, abruptly by an 

office order No ./283/14M(Q)Pt-VIII dated 12.6.2001, 

tue res.porident no.j, the Divisional .ailway iianager 

(pernne1), N.F. Railway/Lumd.iflg transferred the 

applicant from Bad a pUr_LI2m.ô.ing ordering for 

shifting the applicant with immediate effect. The 

respondent no.3 by the said order directed the 

respondent no.4 to stzu.ck off the name of the 

applicant from the attendance register at Badarpur 

and also directed that the applicant's L.P.C. (Last 

Pay Certificate) to be sent alongwith him and he has 

to join on 14.6:01. 

A copy  Of the impu.ied order dated 

12.6.2001 issued from the respondent 

no.3 is arniexed herewith as mexure-3. 

That the applicant respectfully state.a that the 

impugned transfer orer a.ated. 12.6. 2001 (Annexure-3) 

on the face of it appears to be rash and harsh one 

and also being devoid of the basic administrative 

discipline, and servic e jurispiudence in as much as 

by an order dated 12.6.01 applicant was directed to 

join by 14.6.2001 (i.e. within 48 hours) at an 

office si,thated at the distance of about 250 Ems. 

The applicant respectfully states that the said 

order otuerwise smells a punitive attitude of the 

authority. 

That the applicant states that being highly shocked and 

~,S 4,> j444t k 4,,z 
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surprised with impugned order and moreover as 

be is not in a position to move because of his 

playsicaL condition aad also of his wife as 

described above, he ad submitted &l appeal/ 

rpresentaton dated 14.6.2001 through pxo per 

chaxmel to the respondent no.3 as to con.sider 

his casC sympathetically on medical zound and 

to retain him at Eadarpur ccelling the above 

office order. That said appe al/repre sentat ion of 

the applicant was duly forwarded by the respondent 

No.4, Area Ivlanager on the body of the said appeal 

dated 14. 6. 2001. 

ACOPY of the aforesaid repesentation/ 

apeal dated 14.6.01 is mexed herewith 

as jineire-4. 

X. 	That the appliait states that on getting the 

abovemtioned transfer order his physical 

condition at once look bad to worse out of agoy 

and ten sion etc. ad  as such he had to continue 

treatmit fiom the 1jailway hospit&- w.e.f. 

13.6.2001 an d, he could not be able to attend 

the office w.e.i. 1).6.2001 with due imUozmation 

to respondent no.4. After undergoing treatment 

from Railway hospital w.e.f. 13.6.01 to 17.6.01 

for better treatment be had to contract local 

private doctor and continued treatment under 

him till 22.3.2001 continuously arLd then after 

getting little relief he resumed his duties 

on 23.8.2001. 
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Coptes of applicant's medical Cert:ifi-

cates and some other medical papers 

for his sufference and treatment after 

13.6.01 to 22.8.01 are annexed herewith 

as rnexure-5 series, 

a. 

Copy of appliCation joining on resumption 

of duty on 23.8.2001 is annexed herewith 

as AJflleXUre- 6 . 

Xi. That the applicant also begs to state that as 

described above his wife Sint. Swapna R1i paul Is 

also a heart patiit and she has to remain under 

instant medical treatmit. Accordingly in this 

respect also in addition to his own causes, tne 

applicant approaches the authority for consideration 

of his re-instatement at Badarpur. Describing the 

wretched and helpless situation of his family, 

applicant's wife also submitted a prayer before 

the respondent no.3 for cancellation of the transfer 

order and retainment at Badarpur. 

Copies of the medical papersof 

applicant's wi e are annexed herewith 

as inexure-7 series. 

A copy of applicant's wife's prayer 

dated 2.7.01 is annexed herewith as 

pnexure-8. 

XII. That then by an application dated 24.8.2001 

applic2t requested the respondent no.4 as to 

6 	/ej 
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please convert his leave period of sicess from 

13.6.2001 to 23.8.2001 into commuted leave. 

ACOPY o±' the said application dtd. 

24.8.2001 is annexed herewith as 

,pnexure-( A). 

XIII. That the applicant states that as stated above 

w .e .f. 13.6. 01 he remained sunder medical tre atment 

bo -th under the ilwy hop ital .Ltciarpur and also 

under the private doctor for which he has to 

remain without attending office with intimation 

to respondent no.4, the relevant authority and 

he reaimed his duties on 23.8.2001 in the office 

of the respondit no.4. But surprisingly from 

June 2001 the applicant's salary is not paid. 

on qu.erry the office of the respondent no.4 

informs that the appiict's last pay certificate 

has been tranitted to Lumding as per transfer 

order dated 12.6.2001, inexure-3. • thd.s context 

the applicant is constrained to submit further 

in respect of the impuied order of his transfer 

in respect of the impugned order of his transfer 

dated 12.6.2001 0  rnexure-3 that it was issued 

malafie at the influence and dictation of some 

unseen and unnown person or persons who is or are 

jealous aid vi.ndiciive 	towards the poor applict 

for their ulterior motive and illegal gain. It 

is nothing but surprising aid highly suspecious 

that despite in the impugned order it being 

cle any ment ioned that L.P .0 • of the applic ant 

shouldbe sent alongwith him, the officials at 

respondent no.4's office sent the L.P.0, of the 

ri 
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applicit even before his departure/release 

iimnediately on receipt of the transfer order 

dated 12.6. 2001 (nexure-3) wad now no paymen t 

of salary of th e applicait is being made on this 

pretext. Applicant respectfully states that it was 

absolutely a collusive arrangemt to transfer the 

applicat fioni iiadarpur to Luthding though 1iowingZufly 

as per the official correspondence that the applieit 

is at.ronic patient suffering from Various ailments. 

XLI. That ikie ajplicit further states that beesuse of 

his ailment by seeking 20 days LP w.e.f., he availed 

the se11e w,e.f. 10.9.2001 and resumed duties w.e.f. 

1.10.2001 3kith information •to the respondent no.4 

regarding resumption too duly with reference to 

latter's letter no.EG/L/T-99 dated 3.9.2001. 

A copy of his resumption letter i 

annexed, herewith as inexure-8A. 

T. 	That the ap .plict states that as for non receipt of 

salary since june, 2001 he faced immensa hardships 

of life, his wife in compelling circumstances 

,ibmitted an appeal dated 8.10.01 praying inter-alia. for. 

monthly salary of the applicant with effect from 

june, 2031 but in vain till date to the great prejudice 

and liard.sh ip s  of the applicant and their family. 

•A copy of the representation of 

the applicant'S wife dtd.8.10.01 

submitted to respondent no.4 praying 

salary w.e.f. June, 2001 is annexed 

herewith as anexure'9. 

M/1L 
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XVI. That the applicants states that while under 

the aforesaid circumetaices he has been 

continuing his duties under the respondent no.4 

pending his prayer by aieaJ/representatiofl dtd. 

14.6.01, jinexire- 4, his physical condition 

again took a serious condition in the 18t week 

of November/2001 aid the applicerit had to n.sh 

to Bad.arpuT .iiai.lway hospital wherefrom, owing 

tocritica1 condition he was referred to Maligaon 

Railway hospital by the Medical Superintendent, 

adarpur aailway hospital. Accordingly the 

pplieait was admitted to jialipaon Liailway 

hospital aad after treatment he has bean released 

with advice for rest on 20.11 .2001. Applie .t 15 

not fit for movement on transfer from one place 

to eaother. His condition is deteriorating Eald 

he has to again get admission in Maligaon hospital. 

A copy of the reference letter dtd. 

7.11.01 by Medjeal superintendent, 

BadPUr is anne xed. herewith as 

jinexure-lO 

XVII • 	That the app lie ant state s that as de C ri bed a bo ye 

he 	has not teen in a position to join at Luniding 

under the respondent no.3 but -the respondent no.3 

who is well aware of applicant 's physical condition 

as narrated aoove has not yet passed any order - 

on tbe áioxesaia appeal/represeiLtatiofl of the 

applicant dated 14.6. 2001 (inexure-4) to the 

great prejudice and hardship of the applicant. 



Hence, th e applicait begs to prefer this application 

before this Hon'ble Tribinal. 

Applicant further states that his appeal 

dated 14.6.2001 (pnexure-4) is ljin  un-attended 

before the respondent 110.3 and the applicant has 

come to imaw that the respondent shall consider and 

diepose of the same.. Hence there isno other way out 

to the applicant out to apprch this xionlole TrIbunal 

for appropriate reme dy, 

XVIII. 	That the aplicant states that the impugned 

transfer order in the facts and circumstances as 

described acove is aroitraxy, malide, narsh and 

violative of the principle of Administrative discipline 

and also the principle of Natural justice and. as such 

it requires the interference of this Hofl'ble Tribunal 

for the en&s of justice as to quash and set aside the 

same an d to direct the re spondent s as to allow the 

applicant to stay aid serve under the respondent 

no.4 at Badarpur. 

7. 	Reliefs Sought - 

That in view of the facts mentioned in para 6 above 

the aplic ant prays that tb. is ,ion * ble Tribunal may 

be pleased to admit this application, Qall for the 

records and isane &ule on the respondents to show 

cause as to why the impugned transfer order dated 

1 2.6. 01(rnexure-3)shall not be set aside and 

qu 	she d. ailowia 	taie ap±ic &it TO 	staj and serve 

at Badarpur under the respondent no .4 as to avail 
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better medical facilities as are available in 

the said place and also why the respondent 

no.4 daall not be directed to release and pay 

applicant 's monthly sar w.e.f. June, 2001 

d caises being shown and upon hearing the 

parties be pleased to make the Rule absolute 

by caieellin a-ad/or setting aside and, quaaing 

the impugned order dated 12.6.2001 (Anneire-3) 

ad also directing the repondits to pay the 

monthly salaries of the applicant w.e.f. June, 

2001 fi'om BadarpUr under the disposal of 

respondent no.4. 

8 • Interim or der, ffjrred for 

ie 	intenim pendin tac tlaal decision 

on the application the applicant seeks the 

issuance of the following interim order :- 

bat the Hon'ble Tnibun&- may be pleased to 

stay the operation Of the trisfer order dated 

12.06.01 (Annexure-3) and also be pleased to 

direct the respondents, particularly respondent 

no.4 to release and pay arrear and upto date 

monthly salaries of the applicant ith e±'fe:ct 

fiom june/2001 , otherwise the applicant and 

his farnilr are likely to starve. 

Aja-d for this act of your -cinduess .  the 

applicant thall ever pray. 
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9 	Detai4s of the rerne dies ethausted - 

Applicant declares that he has submitted 

an appeal dated 14.6.2001 agamst the impugned 

order dated 12.6.2001 and his wife has al 

prayed for paymcxit of salaries w.e. f. Jun.e/2001 

vide neire-8 and 9 but the applicit has 

every reason to understand that the resndents 

are not CQnsdering the said a1eals/representa-

tions. 

Ilatters not pding inaiy otr court :- 

That the a.pplict further declares that 

this matter i8 not subjudice in any court of law. 

Particulars of tjiC Postal Order
, 
 ;- 

postal order of F.50/- payable to Regisstrart 

Central AdministratiVe Tribunal, Guwahat.i 

vine [o. 	 dtd. 

contd... .4. 

- 4 

W, 
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12. Details oi_Index :- 

i) jjinexure-1 ceries 	.. 	.pplicans apiication 

c (d) 

	

	 jedical 

Certification and 

• rnere-2 

Annemre-3 

ineoire-4 

v-) mexure-5 series 

Aflneire-6 

ne n re- ( serie 

.nexure-8 

Principal Rly. H.S. 
School letter. 

Pages : 

Trensfer order dt. 

page 

... Copy of the impugned transfer 

order dt.1 2.6.2001 

Page: 

Copy of representation 

d. 14,6.2001. Page : 

Copy of the medical papers 

for the period from 13.6.01. 

to 22.8.2001. Page ; 

... 	e sump tion of duty on 

23.8.2001. Page : 

Copies of jvIdical papers 

of applicsnt's wife. 

Pages 

... copy of applicant's wffe's 

representation dt. 2.7.01 

ineure-8A 

Annere-8B 

Anneure-9 

j1nexure-10 

... aopy of applicant's 

application for commutation 

of leave dt.24.4.01. 

page: 

•.. Copy of applict's 

resumption of duty again 

on 1.10.2001. Page : 

Copy of applic2t's wife's 

representation dt.8..10.2001 

pe 
copy of relerence letter 

by Bad'pur y. Hospital - 

d.t.7.11'.01 	Page : 
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ist of enclosree :- 

1) Alieation oefore the 
- ±Ion'ble iribtma1 

Verification 

postal order o RO/- 

Vakalatnama 

= 5 copie s with 

all arinexu'es. 

- 1 copy 

- 1 co1iy 

- 1 copy 

contd. ..16. 

cs,~~ . 0 1 
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A 

I t  wap Kr. Paul, S/O Late 1ionidra Kr. 

Paul a€ed  about 47 years, resident of 3adaxpur 

.ttailway r. io.L/278(D) Hill coiony, police Station 

Badarpur in the district of iarimganj by profession 

5r. Clerk, Badarpur ±ailway do hereby solemnly 

aftirm aid verify that the contents fiom para 1 to 

Ij in this a2)J.icati.On  and the inIoxion relied on 

the relevant documents are true to the best of my 

personal imowledge and belef and I have not 

suppressed any material facts. 

& , #, k" f" L 
place 	

x
Signature ;- 

Date 	: 	tic i 

71
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The )ivi.ibra1 Per8Qr.n4 )(tt(,4t, 

	

t I 	N, . F. lily Lumding. 	 ' 

(Through proper channel) 	 . 

$ub;ray e: for my posting in ar' Otficq at L3PB situat$ 

, 	thplaIn azea for my diseasea condition, 	 ' 
. _z 	:: 	•• . 	. 	 . . 

	

'L • 	Røf$llb y ppltcatjon dt. 6. 1.96 forwarded 	"ide Princtp1 
r  

1 hi YH:s. choo1/SFD' & LitterNo. tH/Lstt. 

___ 

I___1_ ou1d XDft1I*c 4  — 	 - 	 .-- 

.b•I1 	b%# 	 W y- * I1):; 
pitcøttOh cit. 6.1.96 whiaus t was ieciuested to arrangQ ' 

my posting ha in any other (tficer at L3P8 *,tuated in plain 

aru in view of my diseased condtiOfl as cortlfied by Med&caj 

. ..........authórity.The Certificate in or6ginal was also sent at Y04r. 

fo; consideratifl of my caea.But it io an irony of fato 
that my s•ic Of pooLing in any other Officer it BPS ettuatd. 

in plain azes has not yet bcn cnsierci and I am facinj 

• 	• •uhdiffiultiøs to •tfl lilY (iIfti$ iii the IUy. H,$.School : 
B'B which is situated in a %i11y plecd and a considerable 
distance isto be cl.ioed upto reach the Qfftce.Thic position 

	

- 	Li against my health condituon and as per Medical advice 
I should avoid CJ.inbin(J up Hilly areaa.Evefl in face of 49r 
Medical advice I have been forced to claiui up hilly are3ibyIt. 
the aintiation.o there rtmain.rick of iay life, ifI . 

aflOt posted in plain area.14 ccpi of t 	Crt1ficate issued 
apa is also tncl,sea folyour n1 JQrOtiOn pliae 

rnd.r took tz.atment from bun also. 

- 	In the circu*stsnces I would request your honour to 	" 
consider my case on its r..l merits and arrange my poetthg ? 

•v 9f fl,ce tat BPS situated in plain area to save my life. 

,aly action in thii respect is earnestly zeapes$ed.. 
-141 4'/a W&7'CLL 	

l 

	

fl / 	 Yours faithf1ly - 

Dat.d Badarpuz'.  

77 
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-. 	 Ba4arpur. 	 ; -- 
.\ -, .. 	• 	t•• 	. 	 .•- 	• 	•.•p• 

. 	I 	 Ztflç 



I 
) 

1 
• 	 • 

r1c7 	ri 	

: 

41 

4 4 

'•.' 	•• 	• 	
M0 

It 

iP 

I 	 I 

II 

	

II 	 eeq&c:d 
I 	C11tJc j a',' 	/ 	

1 

	

)O4 	eJ 
Los 

• i#SLv tUs' '  ;?i4 e 2 ? 

çt Lk
/LUJ  

• 	ci 

I 

• 	 p  

42. 1 	11' 

• 	- 	 _;••___ 
- -.- 	 •__•_ 	,- - 	- 	1.ap- 	 - 	 .•- 	 - 	-- 	•••• 

0 



•";;":: 	 ' 	

,- 1) - 	 . 	 . 

- 

7: 

cZiT x 

	

- •: - 	 - 	 • 	 . . 	 . 

- 	 '• ' 	- 	 -7 

-;. - 	
- 	 ¼4(• 	 ,&) 	 f 	I 

c - 	'
.K" % 	() two 3 '-r• O( 

I 	 ' 1 ' c 	r1V 	k j3 	 iQ 

a ' 	 - 	 . 

- 	 . 	.:.- ': 	.. 	• • 	 . . 	 . 	
; 	 , 

;. :• 
	 .—.--.---- 	 .----- 

,. ...... 	,. 	,-., 	 .. 	I 	 • 

• - 	 •. 	 '- : 	 - 	 • • 	 _. 	 . 	 . 	 . 	 . 	 I 	 . 	
I 	' : •.•• 	 ; 	f 	I 

c-r 4 	s; 	. $ v4 	/ — I 

c4 	tff't:-r  

'C 
1 	

' 

I 	

' ç,do /ce 1rvv1''-  46 

09  

/ 	

1 

. 	 - 

	

.At1WAy fl• 
1 	

S 	 I 

K 

I 	

I nd 

d&rpur K 	 L 

: 

I 	

\•_L1 



—.2 C' 

1.1 	' 	 fr 'T 
..- ) 	i. a 	.L 'I.J .J 

•. 

- 

- 	Office of the 

	

itViSib1 	 nsger(P ) , 
Luring., 

U. 	 . 
ordersro issued 'to j 	jmindite 

/ 

SriS. Pui,SrCiOrk/i under Prirlp1 RjY, 
SJxo1/BPB is heb.y trnsforred pmd ppsted 
under i/BPB tin. his existing pay end.. scIe. 
vice Sri 515r± All Laslcr,Clerk/i .r.tfe.rI9d 0  

2) SrI Sl 	L pskr,C]Mr1c/UfldOr .Mi/B.B Is 
hereby trnsferrod Pnd posted .t.Rly c.i1/BPB 
o n his o:dsting pz'y 2nd sc-ii ice item N.l.' 
.bove0 

Item T.j0  ] shoului move fjrst, 	. 

This i31CS \'7jth th 	pprovlof tPO/LMG 

for Dlvi si.on14iy,14anager(P ).? 
F. ijlwy : Lifldjng1  

o 	 Dtd,LMG - 

Copi for.ierc1ed for information and.necessary act1oh 	' 

Staff concerned through iospective inhargos. 

2.) 4k4/BP3 	PrincIPal Rly..Scbool1BP1345) DO/LMQ. 

Copy for P/c.sos0 	. 	. 

• 	 for Division1 Riy.Mnager(P),: 
N F. Rj1way : Lunding. 

h 2 a 
7396 

2. i'r/ 7• 

cc.. 	s''r 

90,61  

-- 
IVM IH. S SCHfl.. 

)U r K;' flflW2 	
: 



IQ 

	

.. 	'. 

qttj3 nt 
L tY 1cLQ,.*,jisp tI). 

• 	OJfSa !r4e. 	 . 	
. 

t=  2op 

	

	9a&il 4r."ier/ udez AOQ4&rp,6r#jD etft traunforrsd Udi 	P)u1jpg 

	

tUt Pa is 	nib $o ki 

•Tt4lib&5 tb *pprvt 	!ota9.tj 	Ut1arjt, 	•• • • 	
• 

tc' (La) 9  
ki,dj 	..,•,, 

Pfli 	Zuadjz1 12/06/206' 	 • 	•.. 

su. 

1) AWD?1I thi Ii SGqIIO4, SV,  are  Ohrl  W10 
 

is mono$e.b struck ott tom tb• a$te1g Rqj 1p flag  
Si .X1SOOiV Of $4.  

of  
order. lb  aq be 

by,14.Q6.j.  

	

The LPO pf 	w4 bo14 

Z) D /i: 

tbro3'ToPor ohi. 

S 

/ 	teriYi1.R1$. 0 . (2,) 
/ 	 J.Ib,ft1y.ZtU 	' 

S. 	•• 	 •i.•,•••,, 
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To 
The Divisional Railw4 Manager (Perornei) 
N • P .&atlway/Lumdbg 

I! Kjh1X) 

An appeal against my,  transfer oriier irom Bad8rpur 
to Lumd.tng. 

Retssu-our 0.0J9.E/283/I4(Q) 2t(III dated 1242001. 

8iz 
I would reçusst your honour lcindly to reZer to our 

Office Ozder Noe quoted above which has come to me ai s bolt. 
£zom the blue I have no other altervative but to preer an 
Appea against such unwrrentect transier o,der on sBne payca 

4ut 	laae on my pa. 
That sir, It is 1own to the aduWatration ,that I am 

a diabetie pattent with hóart disease. Lor wbch myeeU was 
trinsfaiTed from *lyJ. 8. Sohool/RP.0 to AM/BI!B 1  s oioe W. 
.1 could not climb up hills or ust4rs s per recouuundation 
at l))W/BV8. Mr wiZe ej.aa hus been auXfor'inZ troi v&riouo kiiid 
of Zeuala diseases associated with diabetes and oi'ton renain 

• 

	

	in sick b.d. There is no other male membd in my £nii-1.y to 
look sitar her in my aance. 

	

• 	
De to my perzonal and famlly tvoubles I had incurred 

hea'wi loss ty surrezidering my promotion on earlier occasou, 
• 	3O 	a not in a position to move from Bada;ur at thi-a stage. 

for reasons stated. above. My preaent state oX health aloo does 
••#peit me to und.extake any journey. 

A certitioata in support of my wire's cicimees is 
enclosed for yoir kixd consideration. 

In view of the above I ewniot but approach your 
• 	goodseli kintu,y to consider my case with. utmost 13yop ,  ty 

and retaine at Badarpur cancelling the above office order, 
PDX Ithic act of yOUI,) iJndzM? I ChfjU rc:a&tn evr 

rate= to your honour, 
in early reply is earnestly solicited. 

• 	
Yours cithuXly, 

• 	 j  
( Swapan Kumar Paul 

) 

Sr.Olerk() .ANIBPB's Office 
• 	Dated,, 14.6.2001, 1 

Copy torwsred for infoiiatioñ and necessary action 
• 	 to IB1/XMG6 lie is requeeted kindly to consider zy case on 

	

• 	*sxiiterian point of view. 

( Swapcin Kuar ;aui ) 
• 	Date4.. 14692001, 	 2r,0lerk(E),jiwu's offce. 

' 
1 	
f 
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)j Utpal Dàs . 
M.B.B.-S A.H.S 

caI a I4Aatfli Officer 
St Gãuri 30-Badded Hospital 

anj. 
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C ' linicai Laboratory 

Station Road, Badarpur . 

	

Name 	
ex 	Ae 

R.ef. 	 e..jj1 ... 
No..., ......51.No. of Te ......

Addre . .... 

HAEMATOLOGY 	 NORMAL RANGE 	 BIOCHEMISTRY 	 NOMAt RANGE 
7 

ESR. 	 rnrr.'hr 0-20mg1hr 	\ 13. B. Suigar (F). J90 marnldL 60-110 -n9/dL RB. 	 grn!dl. 	14.8 gm/d!. 	1,. 14: S. Sugar. (P.P). 	mgmJdi. u,Olo 140 mg/dI. TC (vibc). 	 1mm 3 	4000.110001m,a 15. S. Sugar, (R). .f' mgrnIdi. upto 180 mg/cl!. 
'• 	 ..0 

	

4 OLC Neutrophil - 	 .'  40 75% 	16 S. Urea 	 mgfri/dt 15 40mg/cl! 

	

Lymphocyte 	 20 45% 	17 S. Creattn,ne , mgm/dt 05-1 5 mg/d! 

	

Eosinopha - 
	 2-6% 	 18. S. UricAcid 	. . mgm/dI. 3.6 mg/d!. Monocyte - 	 2-8% 	 19. S.T. Cholestrot 	mgmldl. 150-250 mgldl. Basophil 	 0-1% 	 20. HOL. Chotestràf 	rngrn/dJ. 30-70rngld/, Immature Cells- 	

21. LDL. Cholestrol 	mgm/dl. upto 170 mg/cl!. 5. MP..................  

	

...... 	' 	 22. VLDL. Choléstrol 
6. PBS 	 mgm/dJ, :l4.5.28mg/d/.  

7. 81- 	
23. S. Triglycerides 	mgm/dl. 10.170 mg/cl!. Mm. 	1-3 mm. 	24. S.T. Bit irubin 	 mgrn/t, 0-1.Orng/d/. ç.î. 	 Mm. 	1-4 mm. 	25. Conjugated, 	 mgm/dt. Upto 0.25 Absolute Eoslnphm 	
26. Unconjugated 	mgrnldl. O.2-0.8fngjd/. 

	

Count. 	mm 3 	50-4OO/mr, 	27. S.G.Oj.  
10; Ptlet.Count 	

lu/I 	Upto 40 lUlL mm 3 	1.5-4Lacs 	28. S.G.P.T. 	 lUlL 	8-40 lUlL 11. RBC..............................mm' 	4-6 Miio, 	29. ALK Phosphet 	' 	lU/L 	22-92 lUlL 12, Others. 	
. 	 30. AcId Phosphet 	lUlL 	1.8-14 L 

S. Protjne 	 gm/dI. 	68mg/dl. 
S. Albumin 	 gm/dl. 	3.5-5.6 mgld/. 

- 	 : 	 33. S. Globulin 	 gm/dl. 	1.2-3.5 mg/cl!, 
34. Others 

- L 

	

SIgn 	
0 

f 0  
0 ,•  

0 	 - 	 ,. 	

•. 	 : 

0 	 . 

H 



21, 

•-: 	'
'1 	r 	, 	 t'1i 	Ii1!11? 	f 1• 

c'ff .o /Porm No 	
J1 d. 

11T 	 L DISC h A '?C'SE _ CERTIFJC TE 	i 

	1
A. , 

 

rF/Sl 	 flTo/Indoor No 	 9 
d 	 f 	( 

io/Sik CertificI No 	_.. 	._ .....  .. -- 
 W 'Name c:. 	....... _ ... 	 —.'/\ 	•• 	 l 	: firfl)epartmezt :±:_.c;; ....riIstation..Q.q 	

' 

1jAdmjtt 	\f1rr 	IDichare,De-zJ. L_ Cl .............. I 
:() 	iT/Heis'(a)Fjt(orduy 

 $. . 	. .. . 	 p 	, :sJcy7  
.b) Recommended leave on medical grounds from 

 
47 He should attend at ....... 

i ( .' p-j 
He should report at 	 Dispensary ön....... 	CWTII qo Wo( 	.) 	

-i-.(4 	 - 

() rr 4tq 
— Unfit for further service on medical grounds. 

 

.............- .... -  77 

frT/Diagnosis 
 

	

s ( 	's- _j ½-- * ZTP fthi, zift /Furthcr treatment recommended, if 	
............... r> 5r( 

v/Office Seal ..... 	,4 	2 ,  
-IA ueSuteon • 	

•; 	. 	
0 • 	• 	

•. 	. 	 ..: 	. 	••1 	• 	•.: 

, £ 
9.._ - 	 - 

/ 	4 	1 

- 	 - 	 •• j 



"- 	b 
ho Area Manager, 
1J.Rai1vay/Badarpur. 

ieuption 
Cl 

1 have the honour to utate tht X was sick urz4er 	H 
om 13.642001 to 17.6.2001 na wider P.C. from, 18,6,2001 to 

22.$,2001 .Now. I have been dco1red, fit to-eswtie my du'' by thóT 
• 	ttend.ing physician on 22.8.2001 (Afl). eoossry medical certificat' 

issued by my zdIt atteu&tng physician is eflolosed. 

Kindly aliwne to resume duty. 

YourefaithtuUy 1  

(Swam Kumr Paul) 
Dated, 23.8.2001 0 	 Sr,Olerk at office. 



Clinical Laboratory 	 7 
Station Road BadarpUr. 	S  

Sex....f ........... Aqe......... 

ef. y Pr 	
PaDs 	 ............  

Bad
4 	

. 

PIAEMATOLOGY NORMAL RANGE 	 BtOCHEMISTRV 	 NORMAL RNGE 

zi 

 

flmihr 	 13. B. Suqar(F). 	 mgm!dl. 60-110mg/ 
ESR - 	 nru;ut 	 - 

HB - 	 gnJd 	14.8 gm/dI. 	S. Sugar. (P.P) 	263. 	igm /dl. 	upto 140rng/dL 

TC (wbc)- 	 1mm3 	4000.11000/mm3 	15. S. Sugar. (R). 	 mgm/dt. 	upto 180 mg/dI. 

DLC- Neutrophil- 	 40-75% 	16. S. Urea 	 rngmidt. 	15-40 mg/dJ. 

Lymphocyte - 	 20-45% 	17. S. Creatinine 	 m 	.g/d 	I 0.5-t5 mg/d!. 

2-6% 	 18. S. Uric Acid 	 mgm/dl. 	3-6mg/di. 
EosinOphil-  

Monocyte - 	 2-8% 	 19. S 	CholestrOt 	mgmldL: 	150-250 rng/dI. 
T.  

Basophil- 	 0-1% 	 20. HDL ChoeStroi 	mgm1dt 	30-70 mg/d!. 

Immature CeHs 4- 	% 	 21. LDL. Cholestrol 	mgm/dL 	upto 170 mg/dL 

MP ........................ 	
. 	22. VLDL. Chotestrol 	mgm/dL 	14.528 mg/cit. 

PBS 	
23. S. Triglycerides 	mgmtdl. 	10-170 mgld!, 

BT- 	 Mm. 	1-3 mm. 	24. S.T. Bilirubin 	 mgm/dl. 	0-1.0 mg/cit. 

8-CT- 	 Mm. 	1-4 mm. 	25. Conjugated. 	 mgrnldl. 	Upto 0.25 

Absolute Eosinphi 	
26. Unconjugatéd 	mgrnldl. 	0.2-0.6 mg/dI. 

Count - 	mm3 	50-400/mm3 	27. S.G.0,1. 	 lUlL 	Upto 40 ILl/I. 

Ptateet Count - 	mm3 	1.5-4 Laos. 	28. S.G.P.T. 	 lUlL 	840/U/I. 

ii. RBC .................mm 3 	4-6 Mi/ion. 	29. ALK Phosphet 	lUlL 	22-92 lUlL. 

30.Acidphosphet 	lUlL 	1.8-14L 
12.OtherS- 

	' 
I_as 

31, S. Protine 	 gmiai. 	-o uua. 

S. Albumin 	 gmldl. 	3.5-5.6 mg/cit. 

S. Globulin 	 gmldl. 	1.2-3.5 mg/dl. 

Others 	 S 

' . 5 .  

It  

-V. 



TO 

( 

Clinical Laboratory, Badarpur. 
P1st. : Karimganj (Assam) 788806. 

Patients Name 	apna Paul, 	 Age 43  
Ref yDr 	 Qie.kraborty 	Adc*ess &darp ur. 
RegcL Na. .................................... C)ate - 	 ...Tet SI. No................................... 

URINE STOOL 
Gross Examjnatjon..J'_ F?' Gross Examination 
Volume 	- 5 -ni. 5rn1 Colour  
Colour 	Clear. 6 tr'o, Odour 	- 

Deposit 	nil. nil. Corce,lratlon 	• 	. 	r 

Reaction 	- Acid IC. Reaction 	- 

Specific Gravity 	• 01 0 c01 4 Mucus 
Chnicat Examination Blood- 
Sugar 	( 	't 	

) 	(4- 'lIicroscopiaI Examination 
Albumin (-k--  ) 	( 	+ ) Arhoebiasis-., 
Microscopicalr Examination 

Pus Cell 	 /HPF. a) Trophozoite 
RBC- 	nil, 	/HPF b)CYST - 

-Epithelial Cefl 	/HPF (7 Worm 
Cast - 	 nil. ( 	

1( Ova - 

Crystal 	- 	xil. Larvae 	- 

'Bacteria 	
- not se en Fluke- 

Spermatozoa' not s e eiiJ - Pus Cell 	- 

Others : 	 ni 1. Bacteria. 
Special Test V. Cell 	- 

BileSast Specialiès 
Bile pigment 

- Occult Blood Test 
Nitrite Test 

Others 	- Others 	- 

fDate 

/ 

7 

I. 



•I 
Chnical Laboratory, Badarpur. 	

c) 

Patients Name 4... Age 	9ex. F 
Regd No 	 Date- 	-/ 	-z.1) Test9l No 

URiNE 	 STOOL 
Gross ExaminatIon 	 Gross ExaminatIon 	 V  
Volume 	- 	

V 

 Colour  
Colour 	 V 	 Odour 

 Deposit 	 Corcettration 	 V 	

/ Reaction - 	 Reaction -. 

• V  ,.Speciuic Gravity - V 	
MUCUS  

Clinical Examination 	 Blood- 
Sugar 	-+ - ) 	 Microscopical Examination 

	

V 

V 
 Ajbuthjn 

V - 	 Arnoebiasis -  

Microscopical Examination 	
V 	

V 

Pus Cell - 	/HPF. 	 a) Trophozojte - 	 V 

RBC -V 	 IHPF. 	 b)CY- 
V 	

V V 

Epitheliat Cell 	/HPF. 	 Worm 
:Cast-. 	 Ova - 	 V 

Ci'ystai. 	
- 	 V 	 Laivàe 

 

Bacteria 	- 	

V 

 Fluke- 	
V 

Sperrnatozo V 	
Pus Cell  

V 	 Others V - 	
V 	 V 	

V 

 Bacteria  
Special Test 	 V 	

V. Cell 
 

V 
Bile Salt 	 V 	

Special Test 

	

Bile pigment 	V 	 • 	
cutt BlOOd Test 	

V 	
V 	

V 

Nitrite Test  
V 	

- 	 OVIhers 	
\V 	

V 	 V 

;ate 

0 	 V 

0 	 V 	 V 	 V 

0 
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-Sf 	aIaLozt j  M B B S M D 	 EASTERN P1 IARMACY 

ONSULTANT IN DERMATOLOGY, STD AND LEPROSY 	
Mission Road, Badarpur 
Visiting Hours 
Monday & Friday 

KARIMGANJ: 2 61126 (Res.) 	 10 AM to 1 PM 

tçarne 	
Age 	Sex 	jDat 	hO 
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with g 	 im te 	stsn 

•i*ôil Ms above oots4 tx4c1eX 4E 1 *M OQLICL 

w
k daf& sg&ous LUis 4d bMQ&4 6 qpo  

esI.d tU &"Mon to i*&4G& 94tZA*.3' 

the tm. at It is ma yet kwa teus .  aø th 

That tarn vatLJ%a GuLwLc dLaeia htmo 

•eg*aSO4attacked us &I4 all 	emleaw4w  

Is s449 aa ttI&Li.wo ae 

iE.Ma$t áO suvLaed s to te.M to siioUt 

jita.y&ad gesto"W cLa. 09 aedLaal ciUoi 

Wi are .Ao3G4 hatem1wk tos yoim kLM x,y 

a otd aged aOih L* 	• Li cotLa 	e 	oIae 

-. 

 

an OY sLbOGl gGLi. 4a19hieK Gas not *pm. tia. 

Look .1t* u. IA t1se WG e4 .I*u*tiQ.M pay. 

as amthly ssV gag Amthe togetilex aU64 EC jit 
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With due repeot diint'le 8uthiojon X hvo the 
lonour to atate that I waa ick wider L1.O. from 13 o 6o2001:: 
to 17.6.2001 and undee P.M.(I from 186602001 to 2340O1 
aM cllöwed to rume duty on production' oX DUO.

..... ...................... 

Kindly a=gno to couvort gy onti*olperic4 of 8iO)C 
from 13.6,2001 to 23.8.2001 into comu *ad loevo, arA ob344 
ther.lq. 
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The Area Maner, 
NJ.Jailwey/Bsdarpur. 

Bubl - Pryer for con rere io of iy . eick VerloA 
front 13.6.2001 to 238,200 into ooit 
leave.  
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The Ared Ilanager, 
LP.jtai1way/Lwfldi1lg 

1 	 Sub.- Ite8wnpiOU to duty 

	

H 	.. 	 . 	 te;- Your letter o.EU/Lh-99. dt.3.9.20010 

Sir, 	 S.....  
I ihve the honour to8tate that s per your 

letter No.q.uotect above rny.el± availed 20 day8 LLP we.Z 
10.9.2001 and resumea duty w.e.f. 01.10.2001 as 3a9,2001 

being Sunctay. 	 / 

Yo 

( wapan lCr.Paul:)., 
sr.ulerk(E) atOfiCe. 
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TO 

he Area Lnager. 

• 	 NJ.aly. 1  i3adarpur. 

iU I MOfl..Paywcnt of menthly Ga ary of my aand 

Sri Swapan }(urngr paul: 6rS Clerk () ujer. 
year 	 frW  

*espected Sir. 

with due respect arid. hwble suij X heve 

the honour tQ 8Ubiot th fllowing facte for your hind 

censidratjon and favourable actcn. 

1 .That my husband, sri Swapan Kwnat Paul, wh has 

been serving an a StUC1Sk () in your office has not been. 

paying his innthly salary frm .Ju/O1 last for no 2ault 
withhiin. 

2.That my husband was transferred f rem apalte H 
Lunading under £N(p) a LuncUng vide the DI(p) , Lusdings a ord 

NO.W283/u(Q) t.yIfl,t. 
 

12/06/2001,ujth a Airection t. 

your honour to apare him enabling to jein at Ijumding en 

14/06/2001. The reason of his. traflfEer and th uency if ; 

hi jèinizg at Lumding on the day following the receipt of 

the order of the transfer as has been stated ie en Adznini 

trative purpose Jurthr, your hriøug was directj tQCond 

his Lpu along with his moveznc2nt.whjch of b ceursO,wa 

*4 	talcen by the trassfrjng authority for avoidance 

delay in payment of his monthly salary at the place of 

posting on transfer. 

ge contd 	 : ..: • •.• 	: 2 
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3 .Tht howeverp becauao Ah  

illness of my hban&' withefEect from 13/06/2001 th 

said order of tranafr ws net effcted to him. Py '.huband 

could not carry out the Order.Hewac sik Undar R.i.frsm 

13/6/200.1 to 1/06/2001 and, under PC 41.0 	i$/Ob/2001 

to 23/08/2001okis resumed his duty in your off ice an 24/08/0i) 

on product in of PC.alcng with :.ti 

convertion of entire sick period ,iO rem 13/06/2001 to 

23/08/2001 into coiuiuted leave r4y husband° a reswqtien 

to duti.e in your off ice was.. duly exoeptad by your honaur. Il 
Thereafter, my husband availød of 20 days 

LAP with offdct l frcm 10/09/2u01 •whlch was granto by your 

hneur vide your lettet NO. O/t/2..99.dt 03/09/2001 M 

availing of the ósid 141' he resumed his dutes in your 

office on 01fl0/2001 ( 30/09/2001 being $unday). ' 

That from the above it is clear that 

• my husband has been rendering' his services under your 

henour . 60  in your off ice at BPkI and he is enti1ed to 

receive his monthly salary from your effic 

That I have come to knøw that ny huband'• 
salary 	&4 bill has net been making here in your 

ffice at kiPfi due to transfer of his LPC at L.uning.we1l q . 

if this is true .the question ccnes up h and why the 'LPC 

f an incumbent whose transfer order has not bñ. effected. 

and who is still renGering his Serviccz in yoUr offiøe at 

LPB, is transferred to Lumdinçj prior to his move fentf or.  
Lunding eThis is undoubtecUy a curtou matter and an ccerc 

action for putting his family in dietr,s for non-payment 

of salary. 

contd Page/3, 
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• 	 è. 'iht 1 have bueti ext&.nici, utnj wi*.h'uy 
• chIldren .ind uiy 01 	 who ne ,34,6 rs41cmjjcjn4 

•xpen.ob 	ie my3.it and mj hubnd for 	ays 	t 
y hub.,ng'a swn$.1s1 	aLoC tram 

1, thcr43t.re pray that ytiur hansur tau1d ho 
kiftd •:eujh to 4rr4nyo the pyrnt Of ray huijb.Aftd'm monthly 
I4L4Ly iadito1y .fiilinjj which we wharo .bitbuAy 4opoi.*. 
On my h.ni'g •sl*ry wl1 ti uf eLarVt1n fr 0 tQUlt With 
y hu.bM4  in tr which act at your kiiiarlasts .hii evør cay. 

Your. Lthtu11y. 
16 Copy in yoLLr99611 	

C,W h. tmsn •snt for 	
(JAJ 

aotl.n. 	
. 

. Copy to s. 	. 	 . 	. 	1() unr 
(o)Th. .Lah(sI) ..i41y.LuiiUng.  

Hill Lii•o Cilcny. 
• 	 . 	 . P. 	eiofput. £it.rigaj 

3. uopy 'to Ass 	0wal1oier:.(entra1) uoliege nOáLl Silcha.r-5. 1{e IS requested to. take up the ie8ue from bin • 	
enu. as it infrinjen the 'Paymtnt of Wages .Ac'. 
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